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3T9T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the assessee is directed against the order of Commissioner of

Income Tax (Appeals)/Additional/Joint Commissioner of Income Tax (Appeals)-2,

Pune (hereinafter referred to as 'the CIT(A)') dated 14.05.2024, for assessment year

2017-18.
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2. Shri Saurav Rohatgi, appearing on behalf of the assessee submits that the
CIT(A) in an ex-parte proceedings has dismissed appeal of the assessee. The |d. AR
submits that the notices issued by the CIT(A) except one, were never served on the
assessee. The CIT(A) has been issuing notices on wrong email-id. He pointed that as
per Form no. 35 the email-id given for service of notice was

yogesh.gupta@conscient.in, whereas notices were sent to the assessee by the

CIT(A) at ajay.gupta@conscient.in . He prayed that the assessee has prima facie
good case on merits and if appeal is restored back to the CIT(A), the assessee would

be able to substantiate merits in this case before the First Appellate Authority.

3. Per contra, Shri Vivek Kumar Upadhyay representing the department
vehemently defended the impugned order. He submitted that ample opportunity
was given to assessee by the CIT(A). However, the assessee failed to respond to the

notices issued by the CIT(A).

4, Both sides heard, orders of the authorities below examined. A perusal of the
impugned order reveals that the CIT(A) had issued notices to the assessee on five
occasions. The assesse responded to only notice and sought adjournment. On the
other four occasions there was no response from the assessee. The |d. Counsel for
the assessee has placed on record a copy of notice dated 16.02.2024 to show that
the notices were being sent on wrong email-id. Hence, the same were not received
by the assessee. Without commenting on merits of the issues raised in appeal, we
deem it appropriate to restore appeal to the CIT(A) for denovo adjudication after
affording reasonable opportunity of making submissions to the assessee, in

accordance with law. The CIT(A) shall issue notice on the email-id provided by the
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assessee in Form no. 35. The assessee on service of notice shall respond to the

same, without fail.

5. In the result, impugned order is set side and appeal of assessee is allowed for

statistical purpose.

Order pronounced in the open court on Wednesday the 20" day of

November, 2024.

Sd/- Sd/-
(S RIFAUR RAHMAN) (VIKAS AWASTHY)
FAGTHTT TET/ACCOUNTANT MEMBER =ITH% T&€a/JUDICIAL MEMBER

fawefl/Delhi, fRT/Dated  20/11/2024

NV/-

gfaferf s TCopy of the Order forwarded to :

=TT/ The Appellant,

gfdaTel/ The Respondent.
The PCIT
oty oY, smrerf.afyr, ol /oR, maT, IGeel

TS F2/Guard file.

A

BY ORDER,
//True Copy//

(Dy./Asstt. Registrar) ITAT, DELHI



